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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

14 

2.SlWEft DATED $4 .$.2$O 3. 

}leath Mr.D. P.Dlsamant,Learne 

counsel for the Applicant and Mr.A.}L*ose, 

learnid Senior standing counsel for the 

Union of India,sn wIm a copy of this •.i. 

has a1read •ei served. 

The AJplicant has *een proceeded 

with under ftule_lr& of the C(CC)?U1les, 

vide Merto N..13237/Ch.II dated 1$.2.21$3 

y the es.n'3t No.3 whiCh has resulted 

in imposition of a penalty by way of reducti.r 

of time scale of 4,$SS-1eI-,$S./- from 

1s.5,SOI/- to R.4,3I$/(tw stages) for a 

period of One year w.e.f. 1.$.2I3 with.ut 

cunulative effect and not adversely affecting 

his pensiori.The Applicant is aggrieved by 

this order of punisixnent,theugh passed on 

14..$3 has •eefl given effect from 1.$.2$03 

and on that groUnd of nonapplication of mind 

the same order i5 liasle to be se1 aside. 

Learned counsel for the Applicant has 

argued that this order of the disciplinary 

AuthSL:ity dated 31.7.$3/14..I3 is in the 

nature of passing an order  of L1fli5Ifl1t 

with retrosiective effect and on that ground 

the same is liagle to •e set aside.Learned 

counsel for the Applicant has admitted that 

the matter has nt yet •e& carried to the 

Appellate Authority, although the period 

of appeal is still available. He has 

submitted that the Applicant had to rush to 

this priounal for the reason that under the 
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CCS(CCA) Rules, Appellate Authority has no 



power to,  stay the order of the Discipliagry 

Authority pending disposal of the afr.pel. 

The submissions made o iy<1 

for the Applicant has,no doubt, Ict ,f fLc 	it 

as the Applicant has net exhausted the departmtal 

remedies available to him,we are not inclinedto 

interfere/intervene in the matter, at this stage. 

He is,therefore, directed to submit his apea1 

ef.re  the desiated authrity .rinin to out the 

pint3 that he has made in this ø.A.has also 

su.mitted ef.re  this Tri.unalas staód aeove. 

At this stage, we would only direct the 

Disciplinary Authority/Appellate AuthCity to 

consider the appeal to •e filed by the Applicant 

on 	' merits and 	,if any, relief byway 

of staying of the operation of the order of the 

DiSCiplinary authority can Sc granted pending 

c3isp.sal of the apeal:such power being inherent 

with the Disciplinary/Appellate Authority. 

we accordingly dispsse of this eA 
ct 

the stage of admission,with the observaUns 

and directions made abeve.No costs. 

S&d copies of this oxer alongwith Copies 

of the S.A. to the Respondents and free c.i as of this 

order .e given to learned counsel for both sJites. 
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